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IN THE CENTRAL ADMINISTRATIVE TR;BUNA(
PRINCIPAL BENCH NFW DEt“I,

MA-587/95
in DA 351/92

New Delhi, dated the 9th March, 1995
CO Ram |

Hon'ble Smt.Lakshmi Swaminathan, Member(d)

Shri Karma Yeer
A-683,Sector 19-A
no1DA{u.p, )
201301

-;o AUDlt ant

(Presant in person )

V/s

1. Director Genaral, .
Indian Council of Agricultural Rasearch
Cum-~Sacretary to the Govt.of India

« Tha S 1i
2 Aha, eigetaiykegndlag Council of

gricultura sare
%um'Joint Secretary to the Govt.of
ndi Ay

Department of Agricultural Research and
Education, Krishi Bhauan, Neu Delhi

3., The Secretary to the Govt.of India,

Department of Expenditure, Ministry of
Finance, North Block, New Delhi,

eee Regponraents

(By Advocate Shri A.Kalia,oroxy counsel
for Shri V.K.Rap )

JUDGMENT (0 RAL)

LHon'ble Smt, Lakstmi Suaminathan, Mamber (3)_/

MA 587/9¢ 0A Np.7%c5 o ‘
the anplicang” 007/95 in 08 No.351/92 hae' besn Piled bv

[for psrmission to uithdrau the anplication since the

relief as prayed for in the OA ~as already baen grantad;
AllDUBd-

In the circumstances, thig 08 ig d*smissed

as withdraun,
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(Lakshmi Swam‘nathan)
Memh 2p( ")
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